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CONTRAL AOMINISTRATIVE TRIBUN AL PRINCIP AL BEMO \b )

o, A;No.1849/ 94

New Dalhis this the 30" day of august, 1595,
HON *BLE MR, So RwADIGE, VICE CHAIAMaN(A).
HON 'BLE ®R. KULDIP S‘INGH,MBWBER(J)

shri B.P.Gautam,

Ex.dunior Inspector (Tickets),

Northem Railway, P
Tundl ae o.o......ﬁpplicaﬂté

(By adwcate® shri BoSeMainae)
Yarsus

thion of India
thro ugh

1. The Gsneral Manager,
No rthem Railuway,

Baroda Housey
New Delhio

2, The Divisional Rallway Managser,
No rtham B,:,il way,
Allahabadé’ .o...oR,eSpondmbSq

(None appearsd).
0 RDER

HON 'SLE MR, So Re:ADIGE, VICE CHAI RN AN (1),

Heard Shri Mainee for spplicant. None

appeared for respon dentsd

2, ppplicant®s viva wce test was fixod on
25.9,90, and he knew that his promotion despendsd

upon his zppearing in the same. He also knew that

he was to superannuate on 305,91, There is no
avement in the Op that applicant made any effort

to appear for the interview sven after remaining
sick from 848,90 till 30,5.91., 1f participation in
the interview was a necessary condition fecr promotisn,
and mpplicant could not participate in ths intervise

ouwing to sicknass, it gives him no enforceable legal

right to compel respondents to promote him without
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participation in the intervieud ‘\ )
"

3. Moreovar applicant's repressntat ion addressed

to DRM was replied to by respondents vids lstter
r A

datad 27.11,92, referrad to tn impugned lettsr

dated 3.1.%, It was open to spplicant to have

app o ached the Tribmal against the letter dated

27311, 92, but he did not do soo Instead he submitted
ano ther representatiion, this time addressed to G.f. i
aPter another gap of nearly 4 months, which uas
replied to by impugned letter dated 3.1,94. It is |
uell settled in S.S5,Rathore VUs. State of U.Po AIR

199 sC 10 that repsatsd wnsuccessPul representations

not provided by law (such as the present ong) do

not enlarge the period of limitation . Im applicant s
case it would run atleast from27.11,92, but this

0a was filed on 1755994 and is therefore hit by
limitation under the relevant provisions of the

AOT;'ACtoq
4, The 0p is thersfore diamissed. HNo wstse
/wa‘/t /@0&?2
{ KULDIP SINGH ) ( SoR.ADIGE
meBer(3) VICE CHaIAMaN{A)o

/uag/




